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IN THE CENTRAL AD.f\1INISTRATIVE TRIBUNAL, .JAIPUR BENCH, JAIPUR. 

O.A .No .17 9/96 
Date of order: z.8'}5)5J) 

P .S .Saxena, S/o late Shri r•Jadan 1'-iohan Lalj i Saxena, 

R/o House No.22/57, Inside Usrigate, Ajmer, retired 

as Head Clerk. 

. • Applicant. 
vs. 

1. Union of India through General .f':lanager, v~estern 

Railway, Churchgate, Bombay. 

2. Dy .controller of Stores, l·.restern Railway, Aj mer 

D iv is ion, Aj mer • 

• .RE-spondents. 

Mr .R .N .Mathur) 
Mr .p .P .Mathur) 

I"lr. :r .D .Sharma 

CORAivl: -------

counsel for applicant. 

counsel for respondents. 

Hon • ble Mr .s. K.Aga n-val, Judicia 1 I"Jembe r. 

Hon 'ble 1'-·lr .N .p .Na,,yan i, Admin ist rat ive Iv!embe r. 

PER HaN' 'BLE I"JR .• S .K .AGAR~V'AL, J\JDJI.::IAL 1'1E.fv1BER • 

In i::his Original Application, the applicant makes a 

prayer to direct the respondents to g iv~. all conseqc1ent ial 

bene fits to him on q.ccount of his promotion on the post of 

Chief Clerk, on the post of Office Superintendent and on the 

post of Assistant controller of Stores· and to pay interest 

on the delayed payment. 

2. In brief the facts of the case as stated by the appli-

cant are that the applicant was reverted by the orders of 

respondent No.2 vide order dated 11.7.83. He filed a Civil 

Suit be fore the NUns if (v\!est) Ajmer, vJhich -~,as transferred 
' 

to this Trfu·,mal and this Trib·mal vide order dated 29.7.93 

set aside the reversion order and the respondents vJere dire­

cted to grant all consequential benefits. It is stated that 

in compliance. of the order, the re13pondents has only given 

the benefit to the applicant upto the post of Head Clerk 

'\n7hETeas the promotion of the applicant for the post of Chief 

Clerk, Office Superintendent and for Group-B post was not 

cons ide red • The ·applicant was entitled for promotion on the 

post of Chief Clerk VJ .e .f. September 1974, Office Superinten-

~"' dent w.e.f. 1.1.81 and further promotion to Group-B post. It 

~ is also stated that a contempt Pet it ion was filed by the app-

, ~cant be fore this Trib:J.nal and v1hile disposing of that 

contempt Pet it ion this Trib:J.nal expressed the opinion that the 

applicant can agitate of the matters pertaining to the conse­

quential benefits by filing a separate O.A. Hence this O.A 

was filed for the relief as mentioned above. 
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3 • Reply was filed • It is stated by the respondents in 

the reply that the applicant vvas retired on 31.10.84 and filed 

this O.A in the y~ar 1996, therefore, the claim of the appli­

cant is hopelessly barred by limitation. The applicant was 

given all the benefits after the orders of the Tribunal dated 

29.7 .93, treating hilif on the post of Head ca.erk upto 31.10.84 

and no suct1 direction Nas given by the Tribunal for promotion 

of the applicant to. the post of Chief Clerk, Office supe rin­

tendent and Group-B post. It is admitted that a Contempt 

Petition '-''as filed and ·vvhile disposing of that contempt Peti­

tion, this Tribu.nal has only observed that the direction rega­

rding .consequential benefits were specific. and accordingly the 

contempt Petit~on v.Jas dismissed and noth:ing i~1as observed in 

the order to agitate all the matters regarding consequential 

benefits by way of a separate O.A. Therefore, all the claims 

made by the a';>plicant are stale cla·ims and barred by 1 imita­

tion. Therefore, this O .. Z\ is devc;>id of any merit and liable 

to be dismissed. 

4. Rejoinderhas been filed, which is on record. 

5. Heard the learned counsel for the parties and also 

perused the V.Jhole record. 

· 6. By this O.A, the applicant· sought direct ion to the res-

pondents to give him all consequential benefits in view of his 

promotion· on the post of Chief Clerk w .e .f. September 197 4, 

Office Superintendent i'V'.e.f. 1·~1.84 and further promotion on 

Group-B post and this 0 .A i4as. filed on 8.3 .96. Therefore, 

the claim of the applicant for promotion to the aforesaid 

posts at S'.lCh a belated stage is hopelessly barred by 1 imi­

tation. 

7. The applicant has already gone in 1 it igation a·nd T .A 

No.322/92 was decided by this Tribunal on 29.7.1993 and this 

Tribunal held that: 
11 In the circumstances, we hold that the order of 
reversion dated 11.7 .83 is bad in law. It is hereby 
q'.lashed. The applicant shall be treated as continuing 
on the post of Head Clerk from the date of his original 
a9pointment and till .his s <lpe rannuat ion on 31 .1 0.84. 
He shall also get all consequential benefits s:.1ch as 
arrears of pay and pensionary benefits. The respondents 
are directed to grant all these bene fits to the appl i­
cant within a perio:J. of 4 months from the date of 
receipt of this order." 

8. The applicant was given all ·the benefits regarding 

arrears of pay and pensionary benefits treating him holding 

the post of Head Clerk, till 31 .1 0.84. There is no specific 

direction in the order dated 29.7.93 regarding consideration 

of the applicant for promotion to the higher post. The con­

tempt Pet it ion filed by the applicant· was also d isqosed of 
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vide order dated 19.12.95 and this Tribunal did not express 

any opinion in that order that the applicant can agitate all 

the matters regarding consequential bene fits by . filing 

another 0 .A. 

9. In vie\o~ of above. all, ,.this O.A devoid of any merit 

vJhich is liable to be dis missed. 

10. '1\Te, therefore, dismiss this· O.A vJith no order as to 

costs. 

·t'~ 
(N .P .Nawanl) . 
.!".ember (A) • 

(S. K.Aga rwal) 
F.ember (J) • 


